NON- REPORTABLE

N THE SUPREME COURT OF | NDI A
CIVIL ORIG NAL JURI SDI CTI ON

WRIT PETITION (C) NO 56 OF 2004

PRAJWALA ... PETI TI ONER(S)
VS,

UNION OF INDIA & ORS. ... RESPONDENT( S)

JUDGMENT

ANIL R. DAVE, J.

1. Heard the | earned counsel.

2. W have gone through the affidavit dated 16th
Novenber, 2015 filed on behalf the Mnistry of Wnen &
Chil d Devel opnment, Governnment of | ndia.

3. It has been submitted in the said affidavit that the
Mnistry of Home Affairs shall set up the “Organized Crine
| nvestigative Agency” (COClA). We hope that before 30th
Sept enber, 2016, OCI A shall be set up and al so hope that it
is made functional before 1st Decenber, 2016 |ooking to the
i nportance of the issue before us.

4. W also record the fact, as nentioned in the Ofice
Menor andum dated 16'" Novenber, 2015, that the Mnistry of
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vy VOMEN & Child Devel opnent has taken a policy decision to
constitute a Conm ttee under chairmanship of the Secretary,
M nistry of Whnen & Child Devel opnent, Government of India,
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for preparing a conprehensive |egislation dealing with the
subj ect of trafficking.
5. The afore-stated Commttee is to work on the

following terns and reference :

. To study the various Acts/Legislations under
t he purview  of di fferent M nistries/
Departnents relating to various aspects of
trafficking.

. To consider the gaps in the existing
| egislation, from the point of view of
prevention, pre-rescue, rescue, post-rescue
and rehabilitation aspects.

. To strengthen victim protection protocol so
as to ensure that victinms are treated as
victins not as offenders.

. To draft a conpr ehensi ve | egi sl ative
f ramewor k covering al | aspects of
trafficking, as may be consi dered necessary.

. To provide for adequate shelter homes for
t he rescued victins.

. To prepare a conprehensive policy for |aw
enforcing agencies, including for |ady
police officers for handling the victinms of

trafficking.
6. W are sure that the Commttee shall do the needfu
at an early date so that appropriate |aw can be enacted on
the subject. W hope that the Conmttee shall prepare and

submt its report preferably in six nonths.

7. In view of the above devel opnent in the matter, this



petition does not survive. The wit petition 1is,
accordingly di sposed of.

8. W record our appreciation for Prajwala and Dr.
Sunitha Krishnan for bringing such an inportant and
humani tarian issue to our notice and for able assistance
rendered by |earned Senior Counsel M. Dushyant Dave and
Ms. Indu Mal hotra, |earned Additional Solicitor General M.
N. K. Kaul and |earned Advocate M. Aparna Bhat, Nationa
Legal Services Authority and other |earned advocates in the
process of disposing of this case relating to social
pr obl ens.

|.A.Nos.3 to 5 of 2015 (For inpleadnent):

9. A statenment has been nmade on behalf of the Union of
India that if any suggestion is made by anybody i ncl uding
the applicants to the Mnistry of Home Affairs, the sane
wi ||l be | ooked into.

11. In view of the above statenment nade on behal f of the

Union of India, I.A Nos.3 to 5 of 2015 are di sposed of.

.............. J.
[ANIL R DAVE]

.............. J.
[ MADAN B. LOKUR]

.............. J.
[ KURI AN JOSEPH]
New Del hi
9t December, 2015.



ITEM NO.301(P.H.) COURT NO.2 SECTION PIL (W)

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition (C) No(s) .56/2004
PRAJWALA Petitioner (s)
VERSUS

UNION OF INDIA & ORS. Respondent (s)
(With appln. (s) for exemption from filing O.T., directions and
impleadment and office report)
Date : 09/12/2015 This petition was called on for hearing today.
CORAM

HON'BLE MR. JUSTICE ANIL R. DAVE

HON'BLE MR. JUSTICE MADAN B. LOKUR

HON'BLE MR. JUSTICE KURIAN JOSEPH

For Petitioner(s) Mr. F.S. Nariman,Sr.Adv. (A.C.) (Not present)

Ms. Aparna Bhat,Adv.
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Ms. Sushma Suri, Adv.
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Mr. S.N. Terdal,Adv.

Mr. B.V. Balaramdas, Adv.
NALSA Ms. Indu Malhotra,Sr.Adv.

Ms. B. Sunita Rao,Adv.
Mr. Anurag,Adv.

NCT Ms. Kiran Bhardwaj,Adv.
For Mr. D.S. Mahra,Adv.
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Applicants Mr. Anand Grover,Sr.Adv.
in IA 3-5 Mr. Purushottam Sharma Tripathi, Adv.
Ms. Tripti Tandon, Adv.
Ms. Amritananda Chakravorty,Adv.
Mr. Mukesh Kumar Singh,Adv.
Mr. Ravi Chandra Prakash,6Adv.

Mr. V.N. Raghupathy, Adv.

Mrs. D. Bharathi Reddy,Adv.
Mr. Ravi Prakash Mehrotra,Adv.
Mr. Khwairakpam Nobin Singh, Adv.
Mr. Mukesh K. Giri,Adv.

Ms. Kamini Jaiswal,6 Adv.

Mr. T.V. Ratnam,Adv.

Mr. Tara Chandra Sharma,Adv.
Mr. B.S. Banthia,Adv.

Mr. Arun K. Sinha,Adv.

Mr. Rajesh Srivastava,Adv.

Mr. T.V. George, Adv.

Mr. R. Ayyam Perumal, Adv.

Mr. Naresh K. Sharma,Adv.

Ms. Sumita Hazarika, Adv.

Ms. A. Subhashini,Adv.

Mr. Sanjay Jain,Adv.

Ms. Ruby Singh Ahuja,Adv.

UPON hearing the counsel the Court made the following
ORDER

The writ petition and I.A.Nos.3 to 5 of 2015 are

disposed of in terms of Non-reportable judgment.

(Sarita Purohit) (Sneh Bala Mehra)
Court Master Assistant Registrar

(Signed Non-reportable judgment is placed on the file)
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